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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL EASTERN 
BENCH, KOLKATA 

ORIGINAL APPLICATION NO. 61/2025 

IN THE MATTER OF: 

SATAM PATNAIK​ …APPLICANT 

Versus 

STATE OF ODISHA & ORS.​     …RESPONDENTS 

REJOINDER FILED ON BEHALF OF THE APPLICANT IN RESPONSE 

TO COUNTER AFFIDAVITS OF RESPONDENTS NO.1,3,4,5,6,9,10,11,12 

(STATE RESPONDENTS) 

1. That, in response to Para 1, it is submitted that the Deponent states

that he is duly authorized and competent to swear this affidavit on

behalf of Respondents No. 1, 3, 4, 6 and 12. The matter of fact

remains that the counter affidavit is filed on behalf of Respondents

No. 1, 3, 4, 5, 6, 9, 10, 11, and 12. In light of the contents of Para 1,

Respondents No. 5, 9, 10, 11 remain unrepresented in this Particular

Counter affidavit.

2. That in response to Para 2 and 3 of the Counter Affidavit it is

submitted that the allegations made by the Applicant are Bonafide and

the answering Respondents have failed to take action despite multiple
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official reports and petitions regarding the blatant violations of Forest 

Conservation Act, 1980 by Respondent No. 2. 

 

3.​ That, the contents of Para 4 are vehemently opposed. The Original 

Application was filed by the Applicant on 05.03.2025. The Hon’ble 

Tribunal vide order dated 04.04.2025 directed the Respondents to file 

their counter Affidavits. Further, the Counter Affidavit was finally 

filed on 26.11.2025. There was sufficient time granted to the 

Respondents to file a comprehensive Counter Affidavit to assist the 

Tribunal but the same was used as a delay tactic. 

 

4.​ That, in response to Para 5 it is submitted that the Stage-I and Stage-II 

approvals by the Ministry of Environment, Forest and Climate Change 

(MoEFCC) included no unauthorized road construction and no change 

in land use beyond the sanctioned project. Respondent No. 2 

committed multiple violations by constructing a coal transportation 

road instead of the approved pipe conveyor and a road with width 

more than 10 meters has been constructed instead of the sanctioned 

2.5 meters. 

 

5.​ That in response to the contents of Para 6-7, they are denied as false.  

It is submitted that additional trees other than the approved 1429 nos. 

of trees have been cut down by Respondent No. 2 for construction of 

additional 7.5 meter wide road instead of the approved width of 2.5, 
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thereby clearly violating the ‘Forest Conservation Acts and Rules’. As 

the road width expanded three times of original approved width of 2.5 

m it is clear that huge felling of trees was undertaken by Respondent 

No.2. The entire road area is within Kaliakata R.F. There was thick 

tree cover beside the original road width of 2.5 metres and it is 

inconceivable that the road was expanded without undertaking fresh 

felling of mature trees. Such fresh felling was illegal as no FC was 

obtained. Neither a satellite survey or a ground enumeration of tree 

stumps was  carried out by the respondent no 6 to assess the fresh 

felling despite the complaint about tree felling filed by the Applicant. 

It is also submitted that on 20.06.2024, a letter was sent by the office 

of the DFO (Respondent No 6) to Respondent No.2, directing them to 

stop use of the Forest Road of Raijharan, Kankrei, Nisha and 

Kaliakata but no heed was paid by Respondent No. 2. The said letter 

is marked and annexed as Annexure - 9 of the Original application 

(Pages 85 - 86) 

 

6.​ That in response to the contents of  Para 8 & 9 it is submitted that 

regarding the reply to the show cause notice dated 20.04.2022 by 

Respondent No. 2, the office of DFO Angul in a letter dated 

02.12.2022 informed the Regional Chief Conservator of Forests 

(RCCF) Angul that the reply given by Respondent No. 2 is not tenable 

against the violations committed (Annexure 6 of the Original 

application, Page 56) . That pursuant to the aforementioned letter, the 

RCCF Angul vide letter dated 09.12.2022 informed the Principal 

Chief Conservator of Forests (PCCF) Odisha regarding the violations 
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by Respondent No. 2 and requested to take further course of action at 

the earliest (Annexure 7 of the Original application, Page 63) . 

However, it is reiterated that despite several petitions made to the 

concerned authorities including Respondent No. 6 by the Applicant, 

no action was initiated against Respondent No. 2 who continues using 

the unlawfully constructed road for the transportation of coal in 

blatant disregards to the conditions stipulated in the approval plans of 

Stage-I and Stage-II. That Respondent No.2 continues its illegal 

movement of coal-loading trucks through a notified Reserve Forest, 

even after issuance of show cause notices and acknowledgment by 

senior forest authorities. The fact that Respondent No. 2 continues its 

violations and further inaction by the concerned authorities despite the 

innumerable petitions by the Applicant confirms that the gross abuse 

of multiple conditions issued by the MoEFCC is still subsisting as is 

the threat to the flora, fauna as well as the livelihoods of the people 

dwelling in the Kaliakata RF and Durgapur RF of Angul Range. 

 

7.​ That the contents of Para 10 claiming no further violations of the 

Stage-I and Stage-II conditions are false. That the Stage-II clearance 

was given for the construction of a 4-meter-wide service road, 

however, Respondent No. 2 has constructed a road which is more than 

10 meters in width as observed in site inspection conducted on 

15.11.2022. That it is falsely claimed by the Respondent No. 2 to be 

used for the movement of construction materials for the pipe 

conveyor, when the road is actually being used for illegal movement 

of coal-loading trucks. 
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8.​ That in response to the contents of Para 11 it is submitted that 

Respondent No. 2 submitted a modified proposal after receiving a 

show cause notice from Respondent No. 6 DFO Angul regarding 

violation of conditions stipulated in Stage I and Stage II approvals. 

Despite the alleged modification in the proposal, the violations have 

not been rectified by Respondent No. 2. There is no provision in law 

to permit  submission of a modified forest diversion proposal after the 

violation was detected and reported. Moreover, it has also been clearly 

stated that even this Modification proposal has not yet been accorded 

Stage I approval. Despite this, Respondent No. 2 is carrying out its 

illegal activities by using forest land whose diversion was never 

approved. 

 

9.​ That in response to the contents of Para 12 it is submitted that as per 

condition no XVIII of Stage-II approval order, the layout plan of the 

proposed forest land shall not be changed without the prior approval 

of MoEF&CC. On the contrary, Respondent No. 2 has unilaterally 

elevated the road constructed without approval of the layout from the 

competent authority demonstrating serious disregard to above 

mentioned condition. The answering respondent itself states that the 

revised proposal has not yet been accorded the Stage I proposal. 

 

10.​That in response to contents of Para 13-15 it is submitted that 

Respondent No. 6 has failed to explain how the violations of Stage-I 
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and Stage-II approvals recorded during site inspection conducted on 

15.11.2022 allegedly ceased to exist by subsequent site inspections 

carried out by Respondent No. 6 on 05.07.2023 and 12.03.2025. It is 

also a fact that a different DFO, i.e., Respondent no. 6 carried out site 

inspection on 12.3.2025 post filing of complaint by the applicant. It is 

inconceivable that ground facts can change when a new officer carries 

out inspection of the same forest land being used by the same user 

agency (Respondent No.2). 

 

11.​ That the contents of Para 16 is denied and it is submitted that the bald 

assertion of Respondent No. 6 regarding unauthorized and excess 

felling of trees is unsupported by any inspection report and there is 

absence of any documentary substantiation. That the Respondent no.  

6 did not carry out any satellite survey of the impugned forest land to 

assess the extent of illegal diversion by widening of the permitted road 

width. A chronological satellite map assessment pre and post road 

widening can still be carried out to assess the number of trees illegally 

felled by the Respondent no. 2  

 

12.​ That in response to Para 17 it is submitted that the contention of the 

Applicant to begin with is that Respondent No 2 has constructed a 

coal transportation road within the Reserved Forests like a National 

Highway with clear violations of the Stage-I and Stage-II conditions 

laid by the MoEFCC, instead of the approved pipe conveyor. A pipe 

conveyor could be an environmentally progressive approach but the 
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issue is that Respondent No. 2 has diverged from what was proposed 

and has illegally constructed a road far exceeding the approved 

dimensions, like a National Highway where vehicular movement 

causing high artificial light, noise and speed can cause damage to the 

forest ecosystem as well as pose threat to the wildlife. That it was 

observed by Respondent No. 6 DFO, Angul itself that a 4-10 ft. high 

road has been constructed by Respondent No. 2 without any approval 

or permission and the slag and other debris dumped inside the diverted 

forest land is affecting the forest ecology.  

 

13.​That the contents of Para 18 are denied and it is reiterated that 

Respondent No. 2 is violating the Transit Permit and misusing the 

forest passage allowed for their utility services like integrated 

conveyor to transport coal from the mines to their plant site through 

the forest area of Kaliakata, Raijharan, Kankrei and Nisha. Multiple 

authorities have been approached by the applicant against the 

intentional violation by Respondent No. 2 but there still remains no 

conclusive action. It is incomprehensible how a transit permit for coal 

could be obtained for transportation from Utkal B1 which is not 

operational even as on date. Hence, this coal transit permit was 

illegally issued by the DDM, Talcher, Respondent no. 11 which was  

used by the Respondent No. 2 willfully  to transport coal from a non 

operational coal mine. 
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14.​That the contents of Para 19 are denied and it is submitted that the 

livelihood of the ST community of Kaliakata and Malibrabmani 

village are based on collection of forest produce such as Tula and 

Mahula. That the activities of Respondent No.2 that constitute a 

blatant infringement of forest conservation rules and environmental 

law poses a serious threat to the existence of these communities. They  

are heavily dependent upon surrounding forests for their daily 

livelihoods and sustenance. They collect Mahua flowers, sal seeds, 

Harida, Bahada, Amla seeds, Char, mushrooms, sal and bahunia vine 

leaf for plate making, and bahunia vine for rope making. Furthermore, 

the tribal communities collect timber and bamboo for construction of 

houses, fences and are also used as a source of fuel. Forests hold 

enormous cultural and religious value and memories for the local 

tribes and they lose their identity once such forests are cut down. 

15.​ That contents in Paras 20 & 21 are denied. That Respondent No 6 

DFO, Angul is one of the many authorities persistently approached by 

the Applicant against the violations by Respondent No.2 and the 

blatant disregard to conservation rules and the environment at large. 

Throughout the years, the authorities including Respondent No. 6 has 

failed to take serious action despite numerous petitions and evidence 

presented by the Applicant. The Applicant humbly states that it is the 

continued inaction of the concerned authorities which has forced the 

Applicant to take this course. 
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16.​That, it has come to the knowledge of the Applicant that Respondent 

No. 2 has undertaken construction of an iron ore slurry pipeline within 

the Kaliakata Reserved Forest area, extending from the back gate of 

Shree Bhoomi Power Plant to the boundary of JSL, Angul, through 

the forest area, without obtaining prior permission from the competent 

forest authorities The Applicant has submitted a detailed 

representation dated 28.04.2026 to the Divisional Forest Officer, 

Angul Division, bringing to light that the Stage-I Forest Diversion 

approval, if any, only permits an underground water pipeline and does 

not authorize construction of an iron ore slurry pipeline within the said 

forest area . The Applicant has also filed a separate Interlocutory 

Application seeking a stay on this illegal construction and the 

representation mentioned is annexed thereof. 

 

17.​That, it has come to the knowledge recently that Jindal Steel Limited 

has undertaken construction of an iron ore slurry pipeline within the 

Kaliakata Reserved Forest area without obtaining prior approval from 

the competent forest authorities and in clear violation of the 

conditions stipulated under the Stage-I Forest Diversion Approval, 

which permitted only an underground water pipeline and not a slurry 

pipeline. The said activities, including construction of roads, alteration 

of layout, and use of forest land for purposes other than those 

approved, amount to a direct contravention of the provisions of the 

Forest (Conservation) Act, 1980 and the specific conditions governing 

diversion of forest land, thereby causing serious ecological harm and 

rendering the Respondent liable for appropriate legal action. The copy 
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of the Representation dated 28.04.2026 regarding construction of an 

iron ore slurry pipeline within the Kaliakata Reserved Forest area 

without obtaining prior approval from the competent forest authorities 

is marked and annexed herewith as Annexure 14 

18.​It is submitted that coal-loading trucks are still plying through the

Kaliakata Reserved Forest, evidencing continuing and unabated

violation of the applicable forest and environmental laws. In order to

substantiate the same, the Applicant is annexing the latest photographs

taken on 30.04.2026 in the evening, which clearly depict the

movement of such trucks within the forest area, along with embedded

date, time and GPS location details. The said photographs are being

placed on record to demonstrate that the illegal activities are ongoing

and have not ceased despite the pendency of the present proceedings.

The copy of the Photographs of coal-loading trucks by Respondent

No. 2 on 30.04.2026 is marked and annexed herewith as Annexure

15.

Through its Counsel 

SUNIL J. MATHEWS /JYOTI CHIB/ ASHTAMI KHATRI 
Advocates for Applicant 

Shanti Kunj, Link Road Cuttack- 753001 
PLACE: Cuttack​ ​ (M) 9311567212
DATE- 01.05.2026​​   Email: sjmathews@gmail.com  
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Date: 28-04-2026 

To 

The Divisional Forest Officer(DFO) 

Angul Forest Division 

Angul, Odisha 

Subject: Representation regarding construction of Iron Ore Slurry Pipeline by JSL within 

Kaliakata RF area without prior permission and in violation of Forest Diversion Approval 

conditions 

Reference: 

• As per condition No. XX/I of the Stage-I approval order, Forest land

shall not bf' used for any purpose other than that specified in the proposal.

Respected Sir, 

I am writing to bring to your kind attention a matter of serious concern regarding “construction 

of an Iron Ore Slurry Pipeline”  by Jindal Steel Limited (JSL), Angul within the Kaliakata 

Reserved Forest (RF) area under your jurisdiction. 

Location of Slurry Pipe Line: From Back gate of Shree Bhoomi Power Plant (earlier known 

as Monnet Power Plant and now owned by JSL) to JSL, Angul Boundary through Kaliakata 

RF. 

Stage-1 Approval Oder of Forest Diversion: There is approval for underground water pipe 

line, not for underground iron ore slurry pipe line. 

Violation of Forest Act & Rules: 

It has come to notice that the said construction activity was done without obtaining prior 

permission from the competent forest authorities, which constitutes a violation of the 

provisions of the Forest (Conservation) Act, 1980 and other applicable regulations. 

Furthermore, the activity appears to be in contravention of the specific conditions stipulated 

under the Forest Diversion Approval granted, if any, for the project. 

Such unauthorized interventions within a Reserved Forest area pose significant risks to the 

ecological integrity of the region, including damage to forest cover, wildlife habitat disruption, 

and long-term environmental degradation. These actions, if left unchecked, may set a 

concerning precedent for non-compliance with statutory forest protection norms. 

In view of the above, I humbly request your good office to: 

1- Request for a joint field visit of senior Forest Department Officials and petitioner’s team.

2- Immediately investigate the matter and verify the legality of construction of slurry pipe line.

3- Take necessary action to halt the work if it is found to be unauthorized or in violation of

approval conditions of Forest Diversion.

ANNEXURE 14
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4- Initiate appropriate legal proceedings against the responsible agency for non-compliance 

with forest laws. 

5- Ensure restoration measures are undertaken for any damage already caused to the forest area. 

 

I would also request that the findings of the inquiry and the action taken may kindly be 

communicated to the undersigned and other concerned stakeholders. 

 

This representation is being marked in copy to other relevant authorities for their information 

and necessary action. 

 

Thanking you 

 

 

Satam Patnaik 

C/o: Shri Bala Krushna Pattanaik Trust 

6th Lane, Amalapada, 

Angul 

Odisha 

M: 8527070196 

Email: satam.patnaik@gmail.com 

 

Encl: 

1- Copy of Stage-1 approval of Forest Diversion. (Annexure-1) 

2- Copy of Show Cause notice served to JSPL with respect to violation of contains. (Annexure-

2) 

3- Copy of reply of show cause notice submitted by JSPL. (Annexure-3) 

 

Copy To: 

1- The RCCF, Angul Circle, Angul. 

2- The PCCF (Forest Diversion & Nodal Officer, FA Act), Odisha, Bhubaneswar. 

3- The Director, Environment-cum-Special Secretary, F, E & CC Dept., Govt. of Odisha. 

4- The Additional Chief Secretary, Forest and Environment Department 

    Kharbela Bhawan,  Bhubaneswar, Government of Odisha- 751001 

     E-mail- forestandenv1@gmail.com 

5- The Deputy Inspector General of Forest(C) 

     MoEF&CC, Eastern Regional Office, 

     Bhubaneswar. 

6- The Deputy Director General of Forest(C) MoEF&CC,  

     Eastern Regional Office,  Bhubaneswar. 
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7- The Add. Director & Member Secretary (Industry-1) 

   MoEF&CC, Indira Paryavaran Bhawan, New Delhi 

8- The Secretary, MoEF&CC, Govt of India, Indira Paryavaran Bhawan, 

      New Delhi. 

        Email: secy-moef@nic.in 

9- The Cheif Secretary, Govt of Odisha, Bhubaneswar. 

10- The RDC(ND), Sambalpur, Odisha. 

11- The DM & Collector, Angul, Odisha. 

12- The SP, Angul, Odisha. 
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PHOTOGRAPHS OF COAL LOADED TRUCKS OF JINDAL STEEL 

LIMITED PLYING ON KALIAKATA RF ROAD. 
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Ashtami Khatri <ashtamikhatri88@gmail.com>

Advance Service | OA 61/2025 | Satam Patnaik v. State of Odisha
1 message

Ashtami Khatri <ashtamikhatri88@gmail.com> Fri, May 1, 2026 at 7:24 PM
To: csori@nic.in, Pankaj.malhan@jindalsteel.com, fesec.or@nic.in, pccf.hoff@odisha.gov.in, dm-angul@nic.in,
dfoangul@gmail.com, msobb@rediffmail.com, roez.bsr-mef@nic.in, dirmines_odisha@rediffmail.com,
dir.geology@orissaminerals.gov.in, ddm.talcher@orissaminerals.gov.in, rccfangul@gmail.com
Cc: sunil mathews <sjmathews@gmail.com>, Advocate Jyoti Rajput <advocatejyotirajput83@gmail.com>

Dear all,

Please find attached the copy of the Rejoinders and Stay Application filed in Original Application No. 61 of 2025
(EZ), Satam Patnaik v. State of Odisha by way of this advance service. 

Next date of hearing is 05.05.2026

Regards,
Adv. Ashtami Khatri
Supreme Court of India,
Tilak Marg, New Delhi - 110001
Phone no. - +91 9169943658
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5460K
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